n’/,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD.

M.A.N0.616/96 in 0.A,1527/93.

(AS PER HON'BLE SHRI JUSTICE M.G.CHAUDHARI, VICE-CHAIRMAN.)

Cate: August 9,1996.

Between:

K.V.Ramana Murty. Petitioner/applicant.
And

1. Unien of India represented by:

1. Chief Administrative Officer (Preojects)
S5.E.Rly. Chandrasekharpur, Bhubaneswar
(Orissa).

2. Chief Project Manager (Con)S.E.Rly.,
Visakhapatnam(A.P.)

3. Chief Project Manager {(Cen)S.E.Rly.,
Bilasgur (M.P.)

4 .Chief Project Manager (W/S)
S.E.Rly, Khargapur (W.E)

S.Senier Personnel Officer (Con)
S.E.Rly,, Visakhapatnam(A.P,)

6.Dy.Chief Signal and Tel-cum.Engineer,

Visakhapatnam Respondents .
Counsel for the Applicant. Sri Y.Subrahmanyam.
Counsel fer the respondents; Sri V.Bhimanna.

CORAM ¢

HON'BLE SHRI JUSTICE M.G.CHAUDHARI, VICE-CHAIRMAN.
HON'BLE SHRI H.RAJENDRA PRASAD, MEMBER (A)

ORDER.

ﬁy additioenal papers preduced teday, the ordef
passed by the Chief Administrative Officer (Preject)Bhubaneswar
passed on 7-=-6-=1996 1in pursuance ef the erder dated 8.3.1996
in the 0.A.,, has been made available feor sur psrusal. The
Order is a speaking order dealing with the varieds peints

and it is eventually cencluded that fer redressing the
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grievance of the applicant i is essential te find out his

positién in his lien pexkaimirg maintaining unit te the

' \

extent indicated in the order. Fer this purpesze, the

and inform the pesition toc the applicant after getting the
report from KGP werkshep. Meanwhile, it has alse been
directed that the applicant may be retained on ad hec basis
in CPM/VSAP till he is net rendered surplus to the require-
2. The grievance ef the applicant 1= that the
enquiry se directed is likely teo take leng time and since
the matter has been pending for leng and as he will be
retiring from Railway service on 30--6-¢199, he is anxieus
te have hié case finalised early. While we appreciate that
since thé enguiry will need several old recerds te be seen
and that may ipv@lve ssme time yet the matter has to be
cencluded witﬁin 2 time framé 89 as to make it meaningful .
’fﬁe C.A.0., sheuld have himself indicated seme time limit
for completien of the exercise direct%%g @éa:to be cgrried out.
We a#e also ef the view that since the C.A,0., had considered
thé case in pursuance eof the Order in the 0.4,, he sheuld
have been bettear advised te call f@r a‘report of the
enquiry and then himself pass a suitable erder dispesing ef
the matter of the applicant instead ef directing tﬁ;::ﬁ;u.;§'ﬂh

repert te be communicated to the applicant directly. Hence,
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we are inclined to make the follewing directiens in

i) The enguiry diracted te be €empleted by
CPM/BSKP shall be completed within a peried
@f four months frem the date of receipt of
e e a2 avie Aeaan
ii) The repert ef the enjuiry shallbe ferwarded
te the Chief Administrative Officer (Pr#ject)

Ex S.E.Railwgy, Bhubaneswar

1i1} The C.A.O., shall consider the repert and

’?/— 4 A=Y

give himself‘a decisien as regards the
grievance of the applicant within a peried

ef.30 days from the date ef r=ceipt &f the

- . LI R R R S e S P

applicant immediately thereafter.

(1v) In the event of applicant feeling aggrieved
with the decisiop. iﬁ will be open to him te
agitate his grievance in accordance with law
and if he is advdséd to approach this Tribunal ;
that shall b= by way of & substantive O.A.,.

| aﬁd net by Miscellanesus Applicatien in ﬁhg

dispesed 0.1A,1597/93.

The M;A., is disposed ef in terms ef the abeve

directiens. No CQStS'A' _
— ’ S 12 B

-~

H.RAJ: , MG .CHAUDHART, J .
. vVice-Chairman.

Date: August 9,1996. ‘ I
Comminans T e Al b
Prénounced in open Court. ﬁ}‘ “Ta

D_n,g;t\ﬁwgt%f\ (Dec .

888.
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IN THE CENTRAL ADMINISTRARIVE TRIBMNAL

HYDERABAL BENCH .ATHYDERABAD

: u @'r”*wy .
THE HON'BLE MR.JUSTICE M.G.CHAUDHZRT
| VICE~CHATIRMAN

AND ///’/,,«r

THE HON'BLE MK.H.RAJENDRA PRASADsM(A)

Dateds c‘ - R ~1996 | .
ORDER / JUBSMENT—

Mo b/ FovdsCodev-NOW 616 \"\6
C.4.No. (931 \G\’S

}I‘.;-‘;.NO. (W e )

&ddmitked, and Interim Directddns
Issued.
- Allowed.

Disposed of with directions
\__ N _

Dismissead

Dismifssed as withdrawn.
Dismissed for Default.
Orde ed/Refieéted.

_NO

rder alz to costs.
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